
of the Central Pay Commission on 
this become available.
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Rehabilitation of Beggars
162. Shri P. G. Deb: Will the

Minister of Home Affairs be pleased 
to refer to the reply given to Starred 
Question No. 789 on the 4th Decem­
ber, 1957 and state the nature of the 
scheme of the Central Government 
to rehabilitate beggars in the 
country?

The Minister of State In the Minis­
try of Home Affairs (Shri Datar):
The Central Government have sug­
gested to the State Governments the 
desirability of establishing Homes 
for infirm, diseased or disabled 
beggars as part of their social wel­
fare plans during the Second Plan 
Period. The Central Government 
would assist the State Governments 
by contributing half of the recurring 
expenditure on approved schemes.

Beggars in Delhi

163. Shri P. G. Deb: Will the Minis­
ter of Home Affairs be pleased to state 
the arrangements made by the Delhi 
Administration to check the problem 
of beggars found in the city?

The Minister of State In the Minis­
try of Home Affairs (Shri Datar):
A Poor House has been set up by 
the Delhi Administration where 
beggars are admitted. The provi­
sions of Section 248 of the U.P. Muni­
cipal Act, 1916, have also been ex­
tended to the Delhi area.

Delhi Municipal Corporation Offices
164. Shri Radha Raman: Will the

Minister of Home Affairs be pleased 
to state:

(a) whether the Delhi Munirfp^  
Corporation will have more w
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